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BEFORE SHRI AMARJIT SINGH, HON’BLE ACCOUNTANT MEMBER
AND SHRI ANIKESH BANERJEE, HON’BLE JUDICIAL MEMBER
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Assessment Year: 2024-25

Adhar Public Charitable Trust CIT (Exemp), Mumbai

A/302, Samruddhi Apt., Near Jain
Mandir, Ganpati Mandir, Borivali,
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A

PAN: AABTA 1876 F
(Appellant) (Respondent)

Present for:

Assessee by : Ms. Mamta Shukla (Accountant)
Revenue by : Shri Ajay Chandra, CIT/DR
Date of Hearing : 16.07.2024

Date of Pronouncement : 27.08.2024
ORDER

PER AMARJIT SINGH, AM:

The present appeal filed by the assessee is directed against

the order dated 05.12.2023 for Assessment Year 2024-25.

2 The 1d. Counsel vide letter dated 11.07.2024 requested to
withdraw the appeal filed on the ground that 1d. CIT(E) had
allowed the application for granting certificate for regular
registration u/s 12A for the period from A.Y. 2022-23 to 2026-27
in view of the circular issued by the CBDT vide which date of
submission of application was extended upto 30.06.2024.
Accordingly, the appeal of the assessee is dismissed as

withdrawn.
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3. In the result, the appeal of the assessee is dismissed as
withdrawn.

Order pronounced in the open court on 27.08.2024

Sd/- Sd/-
(ANIKESH BANERJEE) (AMARJIT SINGH)
JUDICIAL MEMBER ACCOUNTANT MEMBER

Mumbai: 27.08.2024
Biswajit, Sr. P.S.
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